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The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): No such proposal
is under consideration of the Delhi
Administration.
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Shri Radha Raman: The hon, Minis-
ter just now said that there is no pro-
posal with regard to New Delhi. In
view of the broadening of certain
roads and the inconvenience that has
been pointed out by our hon. friend
Shri Raghunath Singh, may I know
whether Government will think of

enlarging the silence zones which
are now in Delhi?
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Shri Raj Bahadur: I think that
position is constantly under review
by the local authorities. I am sure
they will take proper initiative in
this direction as and when the situa-
tion demands it.

Distribution of Fertilisers

H
Shri Harish Chandra Mathur:
Shri Nagi Reddy:
*7) Shri D. V. Rao:
| Shri Vasudevan Nair:

‘Will the Minister of Food and Agri-
culture be pleased to state:

*314.

(a) whether Government have re-
ceived complaints in respect of dis-
tribution of fertiliser from all over
the country and particularly from
Madras State;

(b) what is the nature of these
complaints; and

(c) what steps Government propose
to take in this regard?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): (a) to (c).
A statement is laid on the Table of
the Sabha.

STATEMENT

(a) and (b). Some complaints have
been received by Madras, Bombay,
Rajasthan, West Bengal, Pondicherry,
Mysore and Andhra Pradesh Govern-
ments as well as by the Centre about
inadequacy of supply, diversion and
adulteration of fertilisers. An inst-
ance of adulteration of common salt
with ammonium sulphate in Tiru-
chirapalli district of Madras came to
the notice of the Ministry through a
Press Cutting.

(c) The mode of distribution of
fertilisers within a State is primarily
the responsibility of the State Gov-
ernment concerned. The Government
of India have recently appointed &
Fertiliser Distribution Enquiry Com-
mittee to review the systems of dis-
tribution of fertilisers in various
States and to suggest measures if any,
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for improving the system. The rcport
of the Committee is awaited.

As regards the case of reported
adulteration in Madras, the Govern-
ment of Madras have seized the
stocks and are taking further action
under the Fertiliser (Control) Order,
1957,

Shri Harish Chandra Mathur: What
is the nature of the complaints in
respect of diversion and adulteration,
more particularly in Madras and
who are the persons who have been
involved in this?

Shri M. V. Krishnappa: There are
complaints of various nature from
many States about the short supply,
diversion and adulteration of fertili-
sers. The Central Government pool
the internal requirements and the im-
ported stuff in relation to the total de-
mand and the total availability and
they allot them to the States. It is en-
tirely the duty of the State Govern-
ments to distribute them and appoint
the agencies. Still we keep a watch
over them and advise them. In some
States it is working well; in Mysore
it is done through the co-operatives.
We are advising the other States that
they should follow such methods. A
committee has been appointed to go
into the question,

Shri Harish Chandra Mathur: What
is the naturc of the complaint, more
particularly from the Madras State
and who are the persons involved in
it? Can the Government give us-cer-
tain facts about it?

The Minister of Food and Agricul-
ture (Shri S. K. Patil): As has been
stated, it is the responsibility of the
State. The complaints are: mixing
ordinary salt with ammonium sul-
phate. not receiving in time and so
on and so forth, The Madras Gov-
ernment is looking into the matter.

Shri Rameshwar Tantia: Is it a fact
that fertilisers were given for cultiva-
tion in Assam, reducing the quota of
the tea gardens but they were sold
back to the tea gardens at a higher
rate and were not used for cultiva-
tion purposes?
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Mr. Speaker: Does it arise out of
this question relating to Madras?

Shri S. K. Patil: It is for the whole
country. Madras is one of them, Now,
it may be true, This House must rea-
lise that we are training farmers in
the use of fertilisers; it will take a
little time, During that process some
such things may happen but they
should not discourage us.

Shri P. C, Borooah: In view of the
fact that the farmers in many of the
areas are not yet fertiliser-minded,
do Government propose to divert the
the allotment of fertilisers to tea in-
dustry which is very much suffering
due to lack of fertilisers?

Shri S. K. Patil: No, Sir. That would
be a wrong thing to do. Because the
farmer does not know how to use the
fertilizers, it is our duty to train him.
That does not mean that the particu-
lar area should always be deprived of
the use of fertilisers. That would be
a wrong policy.

Shri Tyagi: Has any complaint been
received by the Government to the
effect that fertilisers are mostly being
sold in black-market at a price which
is sometimes 100 per cent as much as
the scheduled price?

Shri 8. K. Patll: Quite a few com-
plaints have been received because
when fertilisers are properly applied
by those who know, they do make
quite a lot of difference to the crop.
Therefore, such practices do happen.
We are trying our best to see through
State Governments that co-operative
societies and some such institutions
take the distribution. But the com-
plaints sometimes are against the
co-operative societies also.

Shri Ramanathan Chettiar: Who
arc the members of the Fertiliser En-
quiry Committee and when is it likely
to submit its report?

Shri M. V. Krishnappa: The Agri-
cultural Commissioner of our Minis-
try is heading the Committee, There
is one member from the Ministry of
Community Development and one
member of the Fertiliser Association
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of India. The Committee was appoint-
ed only in November and it was ask-
ed to report within three or four
months,

Shri Thirumala Rao: In view of
the fact that Government put so much
faith in the co-operatives, are Gov-
ernment having a close watch as to
whether these co-operative institutions
are not diverting fertilisers allotted
to them to private individuals to be
sold in the black market?

Shri M. V. Krishnappa: Just now
the hon, Minister has said that even
in the case of co-operatives, there are
some complaints. All sorts of com-
plaints are brought to our notice: one
such is that fertilisers are used for
illicit distillation. :

Shri P. S. Daulta: Is it a fact that
quite a good quantity of these fertili-
sers go in the black market for pre-
paring illicit liquor?

Mr. Speaker: That is what he said,
just now.

Shri B. K. Galkwad: How much
quantity is being produced by the
Indian fertiliser factories and what
is the requirement of the Indian agri-
culturist and how long will it take to
meet the entire requirements?

Shri S. K. Patil: I am talking only
of the nitrogenous fertiliser—our pro-
duction is in the neighbourhood of
half a million—five lakhs—tons. Our
requirements this year are estimated
to be about 23 lakh tons and we are
trying to meet, at present, about &0
per cent.

Shri B. K. Gaikwad: How long will
it take?

Shri S. K. Patil: There is no question
of how long. It is immediately, in
this year,

Import of Defective Rails

*315. Shri T. B. Vittal Rao: Will
the Minister of Raillways be pleased
to state:

(a) whether the imported rails sup-
plied by Mls. Surrendra (Overseas)
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Private Ltd., Calcutta, were found to
be defective;

(b) if so, the amount of loss incur-
red by the Railway Board on account
of this transaction;

(c) whether any amount due to the
above firm has been withheld; and

(d) whether the defect was actually
discovered before or after the rails
were brought intd use?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) A small
percentage, viz., less than 5% value
of the rails were found not to con-
form to specifications.

(b) No loss has been incurred; nor
is there likely to be any loss, as sup-
pliers have undertaken to replace thc
defective rails,

(¢) A sum of Rs. 10 lakhs, repre-
senting about 5% of the total value
of the rails supplied and covering the
full estimated value of the defective
rails has ben withheld.

(d) The defects were discovered on
receipt of the rails and before they
were put into use.

Shri T. B. Vittal Rao: May I know
who carries out this inspection before
they are delivered to the Railways?

Shri S. V. Ramaswamy: The con-
tract was made by the Iron and Steel
Controller and according to the terms
of the contract, there are certain
nominated inspectors. That is the pro-
cedure.

Shri T. B, Vittal Rao: May I know
whether any advice was sought about
these rails from the Research Centre
at Chittaranjan and if so what was
the advice?

Shri §, V. Ramaswamy: Exactly.
The rails were examined at the rail-
way testing research centre, Chit-
tarajan. Seven defects were listed.
Defects 1 and 2 were not of a serious
order. A majority of the 44210 rails
passed in that test. Only 1075 rails—
2'43 per cent of the total—came under
defects III to VII. That comes to less
than 5 per cent in value.





